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ORDER SHEET 

Original Applecation No.  

• 	-. 	. 	Iise Petition No. 	•. _- 	- / 

Contempt petition No... 	 / 

ReviewApplication No,..' ! 

- .App1ecar1t 

Rpotd ant 
(s)___ 

Adyocate for the Applecant(S)  

r. 

 

'Advocatci for the Respondat(s) 

---• • ••.t___.. Da t _ -- -.. 	• - -• 	-•-----• - ••• 
Notes of the Registry 	 e 	Order of the Tribunal 

1. 14005 .02 	Heard Mr. B.Malaftare learned 

counsel for the Applicant. 

I 	The application is admitted. 
. 	 fall for the records. 

List on 12 .6.2002 for orders. 

I 

Member 

mb 
- - 

12.6.02 	Await Service Report. I4ist on 

1 	28.6.02 for orders. 

/ 

Vice_Chairman 

I 
26.6.02 	 On the prayer of Pir. A.Deb Roy, 

learned Sr. C:.G.S.C. for the responde- 
efS 

/ 	
nts further four weeks time is allowed 

	

A. 	
to Pile written statement. List on 

j- 	 6.B.2002 for or ers. 

• • 	- ,'. ,ci. 

Vice-Chairman 

V ice-Chairman 



6 8 02 	List again on 3.9.2002 to 

enable t(he Respondents to file written 
It 	 statement as prayed by Pir. A.Deb Roy, 

learned Sr. C.G.S.C. for the Respondents. 

Member
..  

Vice-Chairman 

rnb 	................. 

........: 3.9.02...............List agaj 	ofl:.t1:Q.2OO2 for 

wrtten statement on. the prayer of Mr. 

A.Oob Roy, learad Sr. C.G.S.0 for the 

Respoidars. 	 . .•. 	 - 

CL 
liember 	

-..- Vice-Chairman 
mb 

• 	 1.10.02 	.Tti-e.respondeats are yet to file written 
stétement. Mr. A.Oeb Roy, iefled 

. 	

Sr. C.G..S..C. ,  for the respondents again 
pzeyed for time for filing writtOn-  stat-  

-'. 	 -•. 	 12.11,2002,fo.rojdere 
- 	

.. ........ - . 	

.. 

mb 

_____ 

 

12.1102 : 	 LiSt again on 11.12.2002 to 
• enable the respondents to file juritten 

Statement. 

• 	 . 

Member 	 Vice-Chairman  
- 	

nib 

11.12.02 	Written statement :Us yet to be 

- .•. £fled.'Mr. A.Deb Roy, learned Sr. C.G. 

S.C. for the respondents again prayed 

for tne for filing written statement. qu~
- W&are.aljowed further four weeks time 

to the respondents for filing written 

statement. List on 10.1.2003 for orders - 	 .- 

9 

b 	
Memer 	 airma 

m  

INI 
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10.1003 present : The Hon'ble Mr Justice V.3. 
Aggarwal, Chairman, 

The on'b1e Mr K.K.Sharma, 
• 	 Administrative Member. 

None present for either side. 

Weitten statejnerit has not been 

.filed. It is dIrected that it be filed 

within four weeks. 

List on 10.2.03 for order. 

• tLc  ~,J, A Nv~ 
Member 	 Chairman 

pg •  

%•1 .  

t/t/- 	L-'LtLbf 

_37~~O 9 1 

10.2.03 Present : The Hor,'ble Mr justice U.N. 

Chowdhury, Vice-Chairman. 

I?jf/ 

ZLt- 	
Q 

pg 

4j-k 	 -LW- 

Vr 

Though time granted to the respondents 

nojritten statement so Par filed, On the 

facts and circumstances the case is now 
listed for Pmarirg on 21.3.03. 

The respondents may file written state- 

ment, if any, within three weekg, 

Vice- Chai rman 

v1)-C'\&4
04f - 

7.5.03 	put up on 9.6.03 to enable the respon- 
dents to produce the connected records. 

c4 

)p 4_ c-6k 
	

Member 	 Vice -Chairman 
pg 



V .  

Vt Is 

O.A.147/2002 
•) 	 - 

4.8.2003 	Heard counsel for the parties. Hear- 

ing concluded. JudgmentØ delthvered in open 

Court, kept in separate sheets. 

The application is allowed in terms 

of the order.. No costs. 

M$nber 	 Vice-Chairman 
bb 

- 

r 

• .'-- 

- - V . .- 	•• 

- V.  V 	 • 

-. .- -• 

I . - 
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CENTRl-L AUMINIST TIV TRIHUNAL 
GUWA: 4NCH 

O.A. / 	No. , 	
014j 	of 2002. 

DATE OF DECISION 

... . . . SrLJiban.Cba1dra.N8tb . . 	 . 	.APPLIcN'r(s). 

• 	Mr.B.Maakar&Mr.R.Das. . . 	....ADVcCiTEFORTHE. 
APPLICANT(S) 

- VERSUS 

t.LnLon. of JncIia & Qtbes8 	...... 	.rusPoNu?r(s). 

• 	, Mr.A.DebRoy,Sr.C.G.S.C. . 	• 	ADVOCATE FORTHE 
RESPONDENT(S). 

THE HONBLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN. 

THE HONTBLEMR N.D.DAYAL, ADMINISTRATIVE MEMBER. 

Whether Reporters of local papers maybe allowed to see 
the judgment ? 

To be referred to the Reporter or not 7 

Whether their Lordships wish to see the fair copy of the 
judgment 7 

Whether the judgment is to be circulated to the other 
Benches 7 

Judgment delivered by Ho t ble Vice-Chairman. 

r 



w 
CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 147 of 2002. 

Date of Order : This the 4th Day of August, 2003. 

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN. 

THE HON'BLE MR N.D.DAYAL, ADMINISTRATIVE MEMBER. 

Sri Jiban Chandra Nath 
Section Supervisor 
Office of the Sub-Divisional 
Engineer (EXT) Nagaon 
Bharat Sanchar Nigam Limited. 

By Advocates Mr.B.Malakar & Mr.R.Das. 

- Versus - 

Union of India 
Represented by the Chief General Manager 
Bharat Sanchar Nigam Limited 
S.S.Bora Lane 
Ulubari, Guwahati. 

The Telecom District Manager 
Nagaon Telecom District 
Nagaon. 

The Sub-Divisional Engineer(HRD) 
Office of the TDM, Nagaon 
Assarn. 

By Mr.A.Deb Roy, Sr.C.G.S.C. 

Applicant. 

Respondents. 

ORDER 

CHOWDHURY, J.(v.c.) 

This application under Section 19 of the 

Administrative Tribunals Act, 1985 is directed and has 

arisen against the order dated 30.1.2002 passed by the 

Telecom District Manager, Nagaon Telecom District witholding 

his promotion for three years w.e.f.14.5.2001. Admittedly, 

the impugned punishment was imposed on the applicant in aid 

of CCA(CCA) Rules, 1964. 

1. 	Mr.B.Malakar, learned counsel appearing on behalf 

of the applicant, inter-alia contended that the impugned 

order imposing punishment on the applicant is obviously 

contrary to the principles of natural 	justice and fairplay 
authority 

in action. Mr.Malakar submitted that the disciplinary/acted 
bit 

upon the findings reached by the Enquiry Officer.L the 

applicant was kept in dark as to the contents of the Enquiry 

Contd./2 
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:2: 

Report submitted by the Enquiry Officer and passed the 

impugned order without furnishing him copy of the Enquiry 

Report and thereby disabling the applicant to submit his 

representatio '9ie findings of the Enquiry Officer. The 

applicant in this application raised this issue at Para 6 

(xii) and there is no rebuttalof the said statement from the 

respondents. The impugned order dated 30.1.2002 by which the 

penalty was imposed also did not indicate that the copy of 

the Enquiry Report was furnished to the applicant enabling 

him to submit representation against the report of the 

Enquiry Officer. The requirement of furnishing copy of the 

report of the Enquiry Officer is not only required to ..  
- requirement of the principles 

:fulfill L of natural justice but the same is also part of 

statutory requirement' embodied in Sub-rule 1(a) and 1(b) of 

Rule 15 of the Rules. The findings imposing the 
alone 

aforementioned penalty on the applicant on that ground/is 

liable to be set aside. 

2. 	For all the reasons stated above and on hearing 

Mr.A.Deb Roy, learned Sr.C.G.S.C. the impugned order bearing 

No.X-7/TDM/NGG/CON/2001/16 dated 30.1.2002 imposing the 

punishment on the applicant of witholding promotion for 

three years is set aside and quashed. This however, will not 

preclude the authority to take remedial measure by providing 

a copy of the Enquiry Report to the applicant and thereafter 

pass appropriate order as per law. If the authority desires 

to do so it may do so within two months from the receipt of 

the copy of this order. In that event the respondents 

authority shall furnish a copy of the Enquiry Report to the 

applicant within the specified period enabling him to submit 

representation. If the copy of the Enquiry Report is 

submitted within the aforesaid period, the applicant shall 

file representation to the Enquiry Report to the concerned 

authority within'three weeks from receipt of the Enquiry 

Report and the disciplinary authority shall take all steps 

Contd./3 
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to conclude the proceeding within one month, from the date 

of receipt of the representation from the applicant. We 

felt for giving this direction on the score that the 

applicant is on the verge of retirement and that the issue 

of his promotion is also tied up. 

Subject to the observations made above, the 

application is allowed. 

There shall, however, be no order as to costs. 

~_w 
N.D.DAYAL 

ADMINISTRATIVE MEMBER 
D.N.CHOWDHURY 
VICE CHAIRMAN 



IN 'IHE C TRALAJNISTRMT TRIBUNAL 
• 	 AHATI BENCH : GUWAHATIS 

ORIGINAL APPLICATION NO. /4'/2OO2 

Sri ,Jiban Chandra Nath, 	.... Applicant. 

Union of India &Ors 	•1 Respondents. 

I N D E X 

Particulars f Page 

	

•01. 	'ApplicatiOn u/s 19 of the, 

	

• 	CATt, 1985. 

	

62. 	Verification 

	

03 0 	?nnexure-I 	. 

	

04. 	Annexure-Il 

	

.05. 	Annexure-IlI 	• 	. 

06. . Annexure-IV 

	

07.. 	,Annexure-V 

	

08. 	Annexure-1iI 

• 09•  • •Annexure-VEI 

	

• 10.. 	nnexu.re-VIII . 

	

11. 	Anneire-IX 

Filed by: 

ADVOCATE 



• 	 IN THE CENTRAL M1INISTRA'ITVE TRIBUNAL 
GUWAHATT BENCH GUWAHA17. 

• 	 An application u/s' 19 of the CAT Act, 1985. 

Date of filing 

Reistrtion No. : 

Signature.. 

• REGISTRAR 

0 

I • -- 

- 
• 

• H 

I •  • • . 	 - - 
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' S 

ri Ji.ban Chandra Nath, 

Section Sopervisor, 	 S 

Office of the b-Divisionai 

gineer(EXT) Nagaon, 

Bharat Sanchar Nigarn. Limited. 

• 	 ••• Applicant. 

-VERSUS-- 

1. Union of India - Represented 

• 

	

	bythe:Chief General Maneger, 

Bharat Sanchar Nigam Ltd, 

S. R.BOra Lane, 	 I 

Ulubari, Gwahati 

• 	 2. The 7lecorn District Manager, 	• 	 S  

Nagaonlecöm District, Nagaon. 

3..The ab-Divisional.flgineer(HRD), 

Of fiàe of the TOM,Nagaon, Assam. 

	

Respondents. 	
0 - 

• 	 .1, 	PARCULARS OF IHE APPLICANT: 

• 	
i) Name 	 : Sri Jiban Chancira Nath. 

Father's name 	:. 

signation and 	: section &pervisor,. 
• 	. 	 Office of the 

office under which 	Divjsjona1 • 	 . . 	
. 	 igineer(EXT) Na9aon 1  

• 	

• S 	

• 	 employed. . 	 • Sharat Sarichar N3.gam Ltd, 
• 	 • 	 . 	Nagaon, Assam. 

- 	 • 	 coritd...4/- 



4 . 

iv) Particulars for service : AS at (iii) above. 

• 	 of notice. 

• 	 2. 	PACUL1RS OF THE RESPONDENTS:: 

1) Name and desiatiOm 1. Union of India, 

of the respondfltS. 	Represented by the 

• 	 Chief General Manager, 

Bharat Sanchar Nigarn 

• 	 Limited, 

S.R,]3ora Lane, 

• 	 • 	 Ulubari., Giwahati. 

	

• 	 2. Telecom flistrict 

Manager, 

• 	 Nagaon ¶L1ecôrfl 

tristrict, Ngaon. 

3. Sub-flLvisi nal 

• 	 igineer(HRD), 

Office of the T4, 

Nagaon, A5sam. 

• 	 ii). Office address 	: As above. 

	

fthe 	 • 

respondn1S. • 

Address for service : As above. 

offlotice.. 

• • 	• 	 .contd... 5/ 	• 



	

• 	 ':5. 

	

• 	3. PARTICULARS OF ThE ORDER AGAINST WHICH "fl-uS 
APPLICATION 'IS.MADE: 

Order contained, in 'Memo No.X'7/TLWNGG/CON/2OOl/16' 

dated'30.1.-2002 issued by the Telecom District Mana-

ger, Nagaon Telecom District withdrawing promotion 

of the .applicant for 3 y&ars with effect from 14th 

of May, 200:1 	 ••• ••• 

40 LTURISDIC71ON OF ThE. TRIBUNAL: 	 \' 

	

• 	: 	 The applicant declares, that ±he subject' 

matter o.t the application is within the jurisdiction 

• 	 of this ¶lXibunal. 	
0 	 • 

LIITATION;, 

That the applicant further declare's that 

	

• the application is within the limitation undr 	
0 

• 	
Section 21 of.  the Central Administrative Tciliunal 

Act, 1985. 	
0 • ,' 

FACTS OF 2H CASE: 

That the applicant IS working as Section 

• 	 • • 	pervisOr ,in : the Of fice of The &ib- 

Divisional Engineer ('EXT) Nagaon, BSNL. 

• .' 'ii) 	That while the applicant was'working in 

the Office of the "lêcom District aigineer, 

• 	 •t 	 .•. 

- , / , 	

•• 	 • 	Con t d. . 



6 . 

ale zpur filled in Colunri 'Io. 6 of 

• Jlfie insertion was the date of birth of .  

Sri Kalaram Das and it was 29.9.39. The 

reason was that inside the service ]3ook 

of Sri, Kalaram Des, a service roll of 

one Sri Kalamià tàs fund and accordingly 

S.  

the insertion was made by the applicant 

S 	 , 

due to inadvertenCe; S  

S . ,.  

• iii) That after the insertion aforesaid, the 

said Kalaram Des appeared in the Office 

and while confronting. him the date of 

birth, got inserted, he disowned the same 

saying that his date of birth was 10.2.32; 

• 	
. iv) That.the above fact wa 	brought to the 

S 	 . 	
,.. notice: of: the SectiOn Head who adviSed 

• 	 • 	 '' 

the applicant to rite the column ..and 

accordingly the column No.6 was rewrittëri 

by the applicant according to the own 

rrd.â Lon of Sri Kalaram Des which was 

C10-2.32. 

v) That thereafter the, Telecom District •. 

Manager, Nagaofl, • 
Telecom District IssUed. 	• 

con t d. . .7/- 



S 	 S  

. 7. 

ft 

• 	 a chargesheet under Memo No.X-3/TTW 

NGG/CON/98-99/1 dated 27,7.98 and the 

following articleof charges were irarned 

against the applicant :. 

ARTICLE-I 	. 0 

	

- 	 The date of birth of Sri Kalararn Des, Line. 

pec'tor was recorded .as. 10.2.22 in the Service Book 

	

/ 'O 	

• 0 

/7 ,iColu No.6 which was altered as 29,9,39 With a 

• 	 . 	 / ./noté statIng that 'wrongly entered the date, of birth 
/./, 	

0• 0 	 •0 

of Sri Kalaram Des' allegedly by Sri Jiban Chandra Nath 

who altered the record under his initial signature. 

The record in the service, roil at Column 5 which s 

5 	 . •.• 	 countersigned by the then fligineer5ing 3ipervisor, 

U~elegraph, 	on 10.3.62 was alsoalteredas 

29.9..39. Sri. Ji-ban Chandra Nath agreed that it is his 

initial signature and handwriring. 	 . 

The statennt given by SriKalaram Des,;, 

Line Inspector reveals tIat he never approached 

anybody nor submitted any appiica 5tiOn for change of 

liis date of birth' and he also expressed his inability 

to thbmit the originél school certificate in suport 

of his date of birth. He produced a horroscope in 

support of his date of birth which was prepared in 

1982. Further, the date of birth mentioned in the 

	

0 	 contd...8/- 
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• 	 8. 

attestation form on 16.11,72 as 11.1.38. 

• 	It is evident from above that there was 

no request from the official concrned for change of 

date of birth. The date of birth was altered by &1. 

Jiban Chandra Nath without authority, consulting 

highe authrities, observing any formalities as laid 

• 	down in Note-6 below FR.56, allegedly wth dishonest 

motive clearly forhis personal gain, and misused ,his 

official position and failed to discharge his duties 

and by this act he violatedile 3(1)(i)(il) and (iii) 

of CCS(Conduct) FWles, 1964. 	'• 

• 	 AImcLE-2. 	- 

• Sri JibanChandra Nath, ss, Office of the - 

SIDO PhOnes, Nagaon gave a statement to the Investigating 

Officer that the case of chance of date of birth of 

• 	•1 Kalaram Des, Line Inspector was processed through 

the P 	n 	±e—o-Si--KaI-er-am -1)aan-thwith-- the 

• 	consent of his superior the alteration was affected. 

FUrther he stated that on the basis of the 

• 	applicatIon received from Si Kalaram Das with all 

relevant supp6rting documents such as school certificate 

• 	 con t d. 9/ 

• 	 -• 
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etc. The entry was made by Sri Jiban Chapdra 

Nath as directed by the then LSG Clerk and 

the Senior icontaflt in the said personal file 

whereas Sri 
KalaraTfl Da, LI denied that be had 

requested for the same and even he expresse4 

his iPabilitY toproduce choOi' certificate 
lfl 

8UppOTtOf his date of birth. The pE9oflai file 

of 1 Kalar am Das' does not contain any docUmeflt 

and.it  is found that the case 
was not procesed 

in that fjl'e.It salleged that Sri Jiban,Ch 

• 	Na'h gavia a false 'statement misleading to the 

Mministretion and in this nanner the provision 

of]le 3(i)(ii) and (iii) of CCS(Conduct) Riles, 

1964 has been violated. 

' 	
A copy of the memoraPdm is annexed hewith 

and rnaked as AnnexureI. 

vi) That on,  receivi ng the said charge sheet 

and the articles of charges the 
applicant 

/ 

.denied 'the Same an.d:Stated that the correc-

tion was made at the instance of Sri 

Kalaram Des who submitted anaPPliCatPn 

for such áorrectiofl. However, when Sri 

Kalarartt Des reappeared in 'the Of fice end 

denied having filed any appliCa On f O

co fltd. 
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10. 

correction, the same was corrected and, 

therefore, there was nothing for issuing 

the ch ge sheet; 

vii) 	after the, charge sheet was jssued, 

Sri M.R.Ch(5udhury, Accounts Officer was 

appointed as Presenting Officer in place 

• . 	
•• 	 ,/ / of Sri D. Qpta who had been transferred 

• 	 , ' // / ' vie Memo No.X_7/VNGG/C0N/9899/1O 

dated 22. 6.2000. Sri J. B. Sarn, 0. S.D. () 

Eastern Region, Bihar Circle, Patria was 

• • . 	 . . appointedfliqUirY Officer vide Memo No. 

0 	 . X-7/TVNGG/CON/98-99/3 dated 31.8. 98. 

• 	 . 	

S 	 The applicant engaged Sri Colap Chana 

	

• 	: 	 . 	 SSS/ÔMT Karrtru.p as his defence 

Assistaflt 

Copies of the appointment 'letters are 

annexed hereto and marked as nnexure-

11,111 & IV respectively. 

• • 	. 	 vi±4) That during the enquiry, Sri. S. .&ibramaniam, 

	

• 	:, 	
/ 	

the then AO in the Office of T1i, Tezpur, 

Sri 	Bhuyan, the then 88 T, 	zpur,, 
• 

• Sri Kaiararfl Des, Line Inspector and 

...,R1)  
Sri L. • Boro, Vigilance Officer, C4T were 

L1) • 	 S  • 	• 	
• cont....11/. 	• 1 
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examined, as ,Prosecution Witnesses. 

The api4icant besids exarnini.ng himself 

also wante to examine Sri. EN Bhuyan, the 

• 	 then Section. a2pdrv.tsor in the Office of 

the T1, 	zpur, tht. because of his 

illness hecould not depose beforehe 

InvestigatinQOffiCGX. However, he had 

sent a written statement to the quiry 

Of acer. 

That the prosecttion witnesses nowher.e 

stated that the applicant had madee 

correction in the Service Book of Sri 

Kalaram Das. The proSecãtiofl soU ght..to 

establish that there was no other employee 

named Kaiamiya and as such there was no 

question of Using the service roll of 

• 	 Sri Kalarhiya against the blank colWTi in 

the Service Book of Sri Kalararfl Das; 

That the applcant's further plea was 

-that the correction made was with due 

• 	 permission of the then SET, zPUr and 

• 	.• 	 the t hen Section ipervisor1 Sri 	Bliuyan. 

The applicatit had put up the case in the 

Service Book, correction file; 

cbntd...12/ 

4f 
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12. 

xE) That the applicant states that in the 

	

course of enquiry Sri 	Shuyan, the then 

HSGjnthe Office of the DET, TezpUr 

subrnitted a written .satement before the 

quiry Officer who hadYf-  that  

the correction in the Service Book wais  

mad a pe O'1C prbdere with the 

knowiecigeOf the office and the head of 

the administratiOfl. Sri Bhuyan had there- 

	

.. 	 fore requested to find, out the concerred 

• 	file where the case for correction of' 

Service Book was put up, but interestingly 

there was no attempt or the'part of the 

prosècution., t6 find out the releant 

case records. 	 '• 

A copy of statement of Shri DN Bhuyan 

is annexed hereto and marked as ArexureV. 

	

S 	 ' 	xif) That the applicant begs to state that 	- 

• 	 •. 	 the defence had further suggested that 

	

• ' 	

S . 	 since both the applicant and Sri . Ehuyan 

S 	had been transferred fromèzPUr division 

• 	 S • 
	

it was not possible on their part to 

trace out the records. The defence asked 

• 	the vigilance officer wherether he - had 

S 	 S 	 S. 	 • 	 S 	 • 	 S 	 • 	• contd..'.13/- 

S 	 • 	 - 
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13. 

• 

0 	
verified those records, the Vigilance 

Officer stated that he did not find 

• 	 anything at T= 2pur office. Both the 

Lgilance Officer  and the Presenting 
• 	 Officer over1ookd the matter. Sri 

Kalaram Das has, in the meantime, retired 

• 	 on the basis of the corrected date of ,  

birth which was, in fact, the actual date 

of birth. Here, it is stated that employees 

• 	 service books are checkedup every year of 

the employees who retires within a period 

of 5 years. The service book of Sri 1(alaram 

s was not cheded  by the Audit. The 

intention ofthè applicant was clear as he 

had put his signature after m&dng the 

correction. Therefore, there was no case 

for prosecutipn to allege that the correction 

in the Service Book was made mala.fide by 

the applicant with evil motive: 

That at, the close of enquiry the Investi-

gatirig Officer subm.tted his report to the.. 

Laciplinary authority, but the finding 

rived at by the Investigating Officer 

t the conclusion of the enquiry was not 

riown to the aplicant as no copy of the 

riquiry. report was furnished to the 

contd...14/- 
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applicant. However, adting on the report 

of the. &quiry0ficer, the disciplinary 

authority vide office order contained in 

Méno No. X7/TLWNGG/CON/ 2OO1/16  dated 

30.1.2002impósed punishment on theapplicant 

which is quoted below:- 

• 	 considering the récotds in details stbrnitted 

by Sri Jiban Chandra Nath, $S and all other 

effects and circumstances relevant to the 

• 	 I 	
case and considering the cidUmstnces •i 

totality andon the objective' assessment 

of the entire.case, hOld the allegations 

established against Si Jiban Chandra Nath, 

SS contaifled in Memo No. X-3/TDM/NGG/CON/98- 

99/1 dated 27 4 7.98'.. The undersigned, in 

• 	 exercising the Rule 11(ii) of ccs(ccA) Rules, 

1965 hereby impOsed the pe alty on hith for 	• - 

withdrawal of his promotion for 3 years 

with effect from 1.0. 's order i.e. with 

• effect from 14.5.2001.". 

• 	A copy of the said order is annexed 

herewith andnarked as 1nnsxur€-VI. 

xi) - That the applicani, begs to state that he 

has completed 26 years. of service and 

contd...15/- 



(I  

16. 

witness; 'e could not be examined as 

he was transf.erred. 2nother state witness, 

Sri Kalararn'DaS was examined who said no-

thing against the applicant. The SW2' Sri 

• 	 . 	 L. Boro, VO simply proved the handwritirg 

of..the,applicant who endorsed the correc-

tion with his o,wn hand... Therefore,'it is 

stated that, the finding of the Enquiry; 

Officer6 if any, waspervexse to the 

evidence, on records and, as s uch, the 

	

• 	 impugned order is required to be set. aside. 

A cop/F. L. Boro 'a statement and 

the statement of Ralaram Das are annexed 

	

• 	. 	. . 	hereto and marked as nnexure-VII & WIX 

respectively. 

7. 	RI EF • SOU-IT FOR: 	 . 	• 

Under the circumstances, the applicant, prays 

that- 	 . 	 . 

i) The order in Memo No. X_7/TU1/NGG/C0N/?001/ 

16 dated 30. 1.2002 imposing penalty on the 

app]J.cantbe set aside and/or quashed; and 

• 	• . 	. •' 	 ii) The applicant be given his promotion due 

• . 	
• 	with effect -from 24,7.98 with all conse- 

• 	. •. 	. • 
	quenti'al benefits thèi±eon. 	. 

8-LPePJ/C 	
contd...17/ 



15. 	 - 

promotion under biennial cadre review .  

• 	 •was due to him on 24.7.98. The promotion 

has been held up since then i.C. till 

today'the promotion of the applicant 

has been held up f or more than 311 years. 

This with-holding of the promotion by 

the disciplinary authority is without 

• 	
: V V 

V  V 	

reason and now on the face of the order 	V 

V 	

V 	 imposing punishment, the promotion of 

V 	
V 	

the applicant will be with-held for a 

V 	 period of 3 years with effect from 

	

• V 

V 	 1452001 and If the order is implemented 
V 	 V 	 V against the applicant his promotion would 

• 	

V 	

V 	be held up fOr 'over 611 years. In that 

V 	 •• 	
V 	

V V 	view of. the matter, the order dated V V 

V 	

V 	

V 	

V 

•• 	31.1.2002 is liable to be set asiclê. 

x,) That the applicant humbly submits that 

V 	 V 	 although the order dated 31.1.2002 18 

V 	

V 	

V 	 niceiy'worded but in reality it is .  

• 	 V 	
V V 

	 otherwice. There is no documents worth 

V 	 V 	 V • 
	

V 

 evidence tha t the applicantWaS guiltyof 

the allegation brought against him in 

	

• 	the article of charges. Sri S. ubrama- 	V - 

niam, the then VAO in VDET office, 'Ièzpur 

although V was cited as prosecution V 	
V V 

V 	

V 	

V 	
• 	

• 	

V 	 V 	contd...16/ 	
V 



18. 

MATTER. NOT PENDING IN ANY 0'I}iER COURT: 

The applicant further declares that the 

subject. matter..of this application is not 

pending before any other Court or Tribunal. 

P1ECULAS OF THE  IPO 

ii .Ntmber. of IPC: 

ii)Nameof±ssuing : 

]ost office. 	 ,. . 

iii) Post Ofice where :• ,.. 	. 

payable. 

• 	13. 	ANNEXTJRES: 

J4emo No..X-7/TEWflGG/CON/98'99/3 clated'31.8..98. 

Memo No.X-3/T1/NGG/CON/9$99/1 dated 27.7,98. 

Memo No..X_7/TDM/NGG/CON19899110 •dt. 22.6. 2000. 

Deposition of Sri Kalararn.DeS, Line Inspector. 

• 	 v) Statement of Sri D.N. 1huyan. 

vi) DepbsitiOnóf Sri La.C.]3oro. 

: vii) Written brief on behalf Of defence. 

Written brief of prosecution.. 	. 

Office order in Memo No.X-7/TLWNCG/CON/ 

• 	

0 2001/16.dated31.1.2002. 

contd...19/- 

CN?AJL 
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19. 

I 

VER IF IC A T 1 -  0 N 

i, Sri Jiban chandra Nath, the applicant 

above-named, do hereby verify that the statements 

made in paragraphs 1 L )T )YU)(Lre true 

to my knowledge :and: those. made •in paragraphs17,) 

being maters of records 

are true to my infornation derived therefrom which 

I believe to be true. 

SIWLURE. 
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- 	- 	 - 	
- 	CONRDENIIAL/REGD /11 

Standard form of charge-sheet for major panalties 

- 	

(Rule 14 of CCS (CCA) Rules] 
 

No. X.3!TDM/NGGICONI98-9911 

Government of India 

Ministry of Communications. 

Dated. At Nagaori, the 27" Juiy'l 998 

MEMORENDUM 

1, The president/undersigned proposes to hold an Inquiry against Shri. Jiban Chandra Nath, 515, 

under Rule 14 of the Central Civil Services(CiasSIflCatiOfl, Control and Appeal) Rules, 1965. 

The substance of the Imputations of misconduct or misbehaviour In respect of which the 

inquiry Is proposed to be held Is set out in the enclosed statement of articles of charge 

(AnneXUre I). A statement of the imputations of misconduct or misbehaviour in support of 

each article of charge is encosed(AflfleXure II). A list of documents by which, and a list of 

witnesses by whom, the articles of charge are proposed to be sustained are also 

enclosed(AflfleXUre ill and IV). 

Shri. Jiban Chandra Nath is directed to submit within 10 days of the receipt of this 

Memorandum a written statement of his defence and also to state whether he -desires to be 

heard In person. 

Il 

He Is Informed that an Inquiry will be held only In respect of those articles of charge as are not 

admitted. He should, therefore, specifically admire of deny each article of charge. 

ShrI. Jiban Chandra Nath, S/S further informed that If he does not submit his written statement 

of defence on or before the date specified In pira.2 ab41e, or does not appear in person before 

the Inquiry authority or otherwise fails or refuses to comply with the provisions of Rule 14 of 

the CCS(CCA) Rules, 1965, or the orders/directions issued in pursuance of the said rule, the 

Inquiring authority may hod the Inquiry against him exparto 

• 5. Atention of Shri. Jiban Chandra Nath Is invited to Rule 20 of the Central Civ!l Services 

(Conduct) Rules, 1964, under which no Government servant shall bring or attempt to bring any 

political or outside Influence to bear upon any superior authority to further his interest In 

respect of matters pertaining to his service under the Government.. if any representation Is 

received on his behalf from another person in respect of any matter dealt with In these 

proceedings 1t will be presumed that Shri. Jiban Chandra Nath Is aware of such a 

• 

	

	representation and that it has been made at his Instance and action will be taken agdlnst him 

for violation of Ruie 20 of the CCS(Conduct) Rule, 1964. 

6. Receipt of the Memorandum may be acknowledged. 

- 	 'By order and in the name of the President. 

(S RaJhans) 

TELECOM DISTRICT MANAGER 

NAGAON TELECOM DISTRICT /  
—$iirl. Jiban Chandra Nath, SS(0) 

•'. T 	flO(Phones)/Nagaofl 
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• 	 Annexure -ii 

Statement of imputation of misconduct or misbehaviour 

ifl support of the articles of charge framed against Shri Jiban Chandra Nth, 

the then LA AssttJTZ, now 51$, olo the SDO(P)INagaon 

C tic1Q 

The date birth of Shri. Kala Ram Das, LI was recorded<s 10 	 n the Service 

Book at Co16 which was altered as 29-09-39 with a note stating th "wrongly entered the 

date of birth of Shri. Kala Ram Das" alledgely by Shri. Jiban Chandra Nath who altered the 

record under his initial signature. The record in the Service Roil at Col.5 which was 

countersigned by the then Engineer';Yiq Supervisor, Telegraphs, Tezpur on 16-03-62 was 

also altered as 29-09-39. Shri. Jiban Chandra Na agreed that it is his lnitli signattre and 

handwriting. 
The statement given by Shri. Kala Ram Das, LI, reveals that he never approached 

anybody nor submitted any application for change of his date of birth and he also express 

his inability to submit the original School Certificate In support of his date of birth. He 

produced a horoscope in support of his date of birth which was prepared In 1982. Further, 

the date of birth mentioned in the attestation form submitted on 16-11-72 as 11-01-38. 

It Is evident form above that there was no request form the official concerned for 

change of date of birth. The date of birth was altered by Shri. Jiban Chandra Nath without 

authority, consulting higher authorities, observing any formalities as laid down in note-6 

below FR-56, ailedgely with a dishonest motive clearly for his personal gain and misused 

his official position and failed to discharged his duties and by this act he violated Rule-3 (1) 

(1) (ii) & (Ill) of CCS (Conduct Rules), 1964. 

Artjcie ji. 

That Shri. Jiban Chandra Nath, 5/5, c/c the SDO(Phofles)/NagaOfl gave a statement to 

the investigating officer that the case of change of date of birth of &hii. Kala Ram Das, LI, 

was processed through the personal file of Shri. Kala Ram Das and wIth the consent of his 

Superiors the alteration was efectd. 
Further, he stated that on the basis of the application received from Shrl. Kala Ram 

Das with all relevant supporting documents such as School Certificate etc. The entry was 

made by Shri. Jiban Chandra Nath as directed by the then L.S.G Clerk and the Sr. 

Accountant in the said personal file whereas Shri. Kala Rarr, Das, LI, denied that he had 

requested for the same and even he expressed his tnablllty to produce school certificate in 

support of his date of birth. The personal file of Shri. Kala Ram Das does not contain any 

documents and It is found that the case was not processed In that file. It is alleged that 

Shri. Jiban Chandra Nath gave a false statement misleading to the administration and in 

this manner the provision of Rule-3 (1) (1) (Ii) & (iii) of CCS (Conduct Rules), 1964 has been 

vIolated.  - 
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STANDARDFORM OF ORDER RELAflNG TO APPOiNTMENT OF INQUIRy AuTHORm , T 

	

V"V V V •  VV 	
No. X-7/DM.fGGjcONI9c93 

	

V 
V 	

GOVERNMENT OF INDIA V 	
V V 	

MINISTRY OF COMMUNICATIO1S 
• V 

V• 	 V V 

	 PLACE OF ISSUE:- 	NAGAON. 	
DATED AT NAGAON, THE 311 AUGUST'98 

WHEREAS an inquiry under Rule 14 of the Central Civil 
Servlces(CJassjfjcatjon Control and Appeal) ,Rules, 1965 is being held against 

	

1 	
Shri Jiban Chandra Nath, SS(0), 0/o the SD0(P)/Nagon 

ANp WHEREAS, 
the PresidentJthe undersigned considers that an Inquiry 

Authdr:ty should be appointed to Inquire into the charges framed against the said 
V 

V 	Shri. Jiban Chandra Nath , SS(0), Olo the SDQLPyp4agaon 
Now, THEREFORE, the PrsidentJthe ndersird, n exercise of the powers 

bonerred by su-rule (2) of the said rule, , pereby appoints Shri A. B.  -' SanjbSb(DI)1ER , Olo the CGMT, Patna as the Iiquiry Authority to inquire Into the charges framed against the said Shri. Jib 
SDO(P)INagaon. 	 an Chandra Nath, SS(0), Olo the 

V   

*(By order and in the name of Pied:nt) 

	

V 	 ' 	

V 	
(S. RAJHANS) 

ELECOM DiSTRIcT MANAGER 
4. 	

NAGAON TELECOM DISTRICT 
- COPY FOINFORMAT1ON NAD NECESSARY ACTiON TO 

- 

V 

	

, 	SHR1.A. VB. SARAN, V 0SD(Dl) ER, O/óThEV CGMT, PATNA, GROUND FLOOR, NEAR G P 0 CANTEEN - 800 001 
2. SHRI. D. GUPTA, A. OcASH),' 0/a THE I.D.M/NAGAQN. 

SHRI JIBAN CHANDRA NATH, SS(0), 0/0 THE SDO(P)/NAGAON V 	
• 	 V 	 - 	 . 	

V 	 V.V 
V 	 V 	L 	. 	V 	

• 	 V 	 V VVV V.. 

V 	
VVV.V 	

V 	

V 

	

V V V• V 	 V V 
	

V 	

.. 	 s. RAJHANS) 
V • 	

- 	 • 	
V 	

TELECOM DISTRICT MANAGER 

NAGAON TELECOM DISTR;CT 

13 
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STANDARD FORM OF THF ORDER REt 1 ! TO THE APPOINTMFNT fl 

TL 3,
±-'----- ---_—=- - 

F 	 t' 	.1 it 
i
D ULE-, .ij 	j 

., , 	,. -, ...........,-. 	. 	ir 
iNO. ,- ii 1 ..,v .u.CONnio-J._'I 

GOVERNMFN I OF INDIA 

DEPARTMENT 3F COMMuNICATIONS 

PLAcE OF ISSUE: 	NAGAON 	DATED AT NAGAON, THE 31 51  AUGUST'98 

ORDER 

WHEREAS an inquiry tinder Rule 14 of the Central C!vIl Serv'c 
(Classification, Control and Appeal) Rules, 1965, is being held against Sht. 

Jiban Chandra Nath, SS(0)I. 0/0 the SDO(P)/Ngaon. 
AND WHEREAS the *Pncidcn tJund f.s igISd considers that 3FC.e ti; .j 

Officer should be appointed to present on behalf of the *President/undS!gri 

the case in support of the articles of charge. 

Now, THFRF'0RF the PresluL', 	u.•'i ;ioned in exercise 01 the '. 

conferred by sub-rule (5) © of Rule 14 of the sd rules, hereby ppnt Shi.. J. 

Gupta, A.O(Cash), 0/0 the TDMINagaon as the Presenting Officer. 

*(Oy  order and in the' name cf the PreoIc:n 

S. RAJH/kNS) 

TELECOM DSTR!CT MAt'AGR 
NAGAON IELFCOM Dt-!i(.' 1  

COPY FOR INFORMATION & NECSAP ACliQi TJ 

1. Si-iRI. A. O(CASH), 010 THE TDM/NAGAON (PRESENTINg OFFICER) 

\..- SHRI. JIBAN CHANDRA NATH, SS(0), OIo THE SDO(P)INAGA0N 

3. SHRI. A. B. SARAN, OSD(DI) ER, 010 THE CGMT, PArNA,(INQUftY 

AumoRrn'). 

(S. RAJHANS) 

TELECOM DISTRICT MANAGER 

NAGAON TELECOM D:STi!C 
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It 

Place Nagaon 	 &ovt. of India 
Ministry of Communications 
No.X-7TbM/N/cbN/98..99/10 
bated at Nagaon, The 22' June'2000 

ORbEP 

WHEREAS, on inquiry under Rule - 14 case of the Central Civil 
Services (CIassifjcationContro1 Appeal 

) 
Rues,  196 5 , is being held against 5ri. 

Jibon Chand.a Nath, 55. 

WHE1EA5, Sri. b. Gupta, Accounts Officer (Cash) O/ô The 
TOM/Nagaon was appointed as Presenting Officer to present The case against Sri. 
Jiban Chandra Nath,SS. 

AND WHEREAS, Sri. b. Gupta, Accounts Officer (Cash) 0/0 The 
TbMJNogaon after presented the case partly has since been transferred and it is 
necessary to appoint another officer as Presenting Officer to present the charges 
against Sri. Jibon Chandra NaTh, 55. 

NOW THEREFORE, the undersigned hereby appoints Sri, M. R. 
Choudhury, Accounts Officer, 0/0 the TDM/Nagaon as Presenting Officer to 
present the case framed against Sri. Jiban Chandro Nath, 55. 

Telecom bistrict Manager 

Copy for information necessary action to 	
Nagaon Telecom District 

1 	Sri. M. R. Choudhury Accounts Officer, 0/o the TbM/Naga0 
Sri. jiba,, Chandra Nath,55, 0/0 the TDE/Nagaon 
5ri. A. B. Saran, OSb(bI) ER, Q/o The CGMT/Patna 
Sri. D. Gupta, AO(Casb)/Sifchar. He may. please handCd'ôièr II the 
documents of The case to Sri. M. R. Choudhury, Accounts Officer, O/o the 
Tbm/Nagaon at the earliest. 

- Telecom bistrict Manager 
Nagaon Telecom bistirct 

•; / 



Annexure - V. 

8.12.2000. 
/ 

TO 
The Enqui ry Officer 
Rule-14 Case of CCA(CCS) in respect of 
Shri J C Nath, the then D/A of Staff 
Section, 0/0 the DET, Tezpub. 

Sir, 
N 

It is come to kna,z that a case of entry in servic 

Roll of one Sri Kala Ram- Des, Line Staff of Tezpur 

Division being brought up occurred about 15 years back 

wheze in I am made as withess. 
4 

That sir, my wife is suffering from cancer who 
/ 

, /was under treatment at  Bombay arid Gauhati besides, I am 

diabetic patient • My mind is not in a pos iti on to 

/ / 	recollect the circumstances happened long 15 years back. 
(7 	

V 

That sir, to recapitualate, there was a case of V 

\ \ wrong entry that was brought to the notice V by one Mr. 	
V 

\ 
\ Kala Ram Des along with Sri Durga Das, an Assistant 

and made a scene in the office. 

The matter by allowing him to proof the date of 

birth when date of birth entered in the service book. 

• There Was another line staff whose name appears to 	- 

be Sri Kale Mia which have been put up together aftr 

€aking to the notice of the then DET/TZ. 

That sir, the victim might have brought the proof 

of his date of birth who put up in file as proedure to 

the higher authority for atteretion. That 5ir, unless 
V 

• 

	

	the establishment's file for making correspondence 

regarding such matter along with personal file of 

Sri Kale Mia as well as of Sri Kale Rem Des is available 
-- 

it cannot be ascertained at present. 	- 

I 



- 	
I 

may be searched along with the service roll of both the 

official line staff namely Sri Kala Ram Das and Sri 

Kala Mia along with the establishment file to get the 

- 

	

	true fact. Regarding non availability of file, it is 

to inform you that how the file left like, this is 

not understood as this file goes to the JOP and DET as 
/ 	

procedure. 

• 	 Further it is requested that no further communication• 

• 	/ 	'be made *ith X)w me through E.0 except telephonic 

• 	- 	inforrnti on in' future. The presentaddress is given for 

- 	information. 

Sincerely Yours 

- 	
Debnath Bhuyan 

• 	 HSG/O/O the DET/TZ - 

Add: 	 (nc*i retired) 

• 	 Sri Debnath Bhuyan 
dO Sri Ripunjary Bhuyan' 
Hatigarh Hill Side, 
Bye lane No. 2 (E) 

• 	 P.O. Bamunirnaidan, 
Guwahati-21.  

1 	 S 

I 	 •' 	-. 
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ayuw 

-
782 001 (31 ) 

OW' 782 001 cs1) 

No: X-7/TDM/NGG/C0N/2001 I 1' 	 Dated at Nagaon, the 30TH Jan'2002 

OFFICE ORDER 

Whereas, a chargesheet was issued acainst Sri. Jiban Chandra Nath, S/S, Olo SDE(Ext)/Nagaon vide 1DM! Nagaon 

memo No. X-3ITDM/NGWCON/98-99/ 1 dated 27th July' 1998 under disciplinary proceedings of Rule 14, CCS(CCA) 

1965, and an Inquiry Officer was appointed for departmental inquiry into the case vide letter No. X-7ITDM/NGG/CON/ 

98-99/3 dated 31-08-1998. in the time cNllincuirv& i. Ji! n Chand iath also admitted in his written statement dated 

12-12-2000 that while he was functioning as D/A, 0/o the 1 DM,Tezpur, ie had changed the date of birth of Sri. Kalaram 

\ 
• Das, L.I as 29-09-39 instead of 10-02-1 932 without prior permission of competent athority. 	 • / 

After completion of departmetnal inquiry and inspection of all the relevant d.cument, the LOsubmitted his final 

tablishing the well-known provisions of Rute-3(I) (I) (ii) & (iii) of CCS (Conduct) Rule, 1964 against Sri. Jiban Chandra 

Nath, SS and charges levelled against him under Article - I & II of Annexure-1 & II to the chargesheet stand Proved. 

The undersigned carefully considering the records in details submitted by Sri. Jiban Chandra Nath, SS and tall other 

affects and circumstances relevant to the case and cónsideing the circumstances in totality ahd on the objective 

assesment of entire case, hold the allegation estabshed against Sri. Jiban Chandra Nath, SS, as contained in memorendum 

No. X-3ITDM/NGG/C0N/9899/1 dated 27-07-1998. The undersigned, in exercisng the Rule 11 (ii) of CCS(CCA) Rule, 

1965, hereby impose the penalty on him for withdrawal of his promotion for 3(three) ears w.LLIs rderi ee.f. 
14-05-2001. 

-- 

(PANKAIDAS) 	' 
TELECOM DISTRICT MANAGER 

NAGAON TELECOM DISTRICT 
Copy to 

Jihan Chandra Nath, 55, O/o the SDE(Ext)/;gaon 	 - 

The SDE(Ext)/Nagaon 	 - 

The SDE(HRD)0/o the TDM/Nagaon 	 • 

The A0(Cash)INagaon 	• 

Sri. L. Boro, VO, 01° the CGMT/Guwahati-7 along with a copy of 1.0's ordei. 

(PANKAIDAS) 

TELECOM DISTRICT MANAGER 

NAGAON TELECOM DISTRICT 

• 	i"ç\,. 	• 	 . 

/ 
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5r1)l.(13. Saran, 
The Officer Oil SpeciatcD uty, 

• 	 Easteri ftim 
O/o the Chief çenera(9v1anagei 
gifiar'Thlecont Circ1, 

	

H 	 Patna-1 

Sub: Q3ncfoftDcfcflccflsstt. in respect qfN;ile-i4 case against 
.SrLJ (.g'fatfi, Srq0J4 (&) ofJ'Iagaon 'Dwisio, 

..• 

	

•: , 	 I have rcccivesf the 6 ri€f su6mit wi by  the Presenting Officer of the case, Sri 

iCoud7iurj, SrJW (?flsIa/Jaon '7è(ccom (Diet rict. 

I have gone through the 6ricf but I cannot agree with his statement. 21c has 
pointed: out ansuieclircitfiat Sri 2.C. )\fatfi isguiüy and:fit for punishment. (But he has not said 
anything regarding laps of the Dcpartmcflt. In my previous brief at the time of hearing at .Wagaon I 

have pointeiout that the charges sheet given to SriJ.C. ?{atfi is not correct eciu.se of the écsignat ion 

ofScPS, Sri JC. %thi is not correct. JIe is not a L(D) arltfic name of tile person whose éateof6uiil 
was coirectcc[by Sri Xath is also wrong. Subsequently Sri Nufi intiznatetf about tile correct name of 

the person. )4fLcr the Caps of some months the name has 6ecn corrected: For these points tile charge 
sheet is to be can e(Th6andf necessary the fresh charge sheet is to be issued: )7s per (Rjd:es no mjstaf 
sllou(d6e Lone in issu&ig tile c/large sheet. (But this has not bccn Lone and: the presenting office has not 
in&cateL rgardrng the laps of the autlwnty.  

H 	 • 	StiY.C. JVath has been entrustcef tile di:tiesford:ealIng the service records, 
service cj3oo&ofthw Staff As the duty is atrotteef to him, he has crrectc{tilc .ccrcicc 600andt this is 

not unautuioriscd 

¶The dnc of birth of Sn ?(pla Rirn 'Cas has (iccu notctf in Service Qooiof the 

officially Sri J.C./laifi from Service 'RpiT 'lite .ccrvtce roll of Sri i(1zla Mlya was also availthlt insiie 

• 

	

	of Service (Jioo&of Sri 1(pla Rgm (Das ant! by common rnictaIç Sri 5\(atfi has enterf the dlite of birt lx 
ofKjz(a 9dya in tile 5erc'ice (J3onrofSr2'A.p(a xm (Das. £alcron afterverijicat ion of Sen lee (Bao5Ii 

• 	RaQx arn (Des has objected: regarding Late of birth noted: in ills Service (j3ooThCn SIJ.C. %itfi and: 

• 	913(3 cferfSri (D.91(l3fiuyan have instructed: Sri 'Kjxla Rgm Das to submit Ills supportüzg documents. 
• • 
	 ccord?ngly he has submittedt lie same anlSriJ.C. ath has cornctcLthe t!a.te of birth of Kp/i cRgm 

•  ' (Das putting the remarhs and his signature with the permission of J(caf of Section. (Before tIlls Sri 

d.&.9'lath has put up the case in çertnce (J3oo cOnectu.rn filL '7/he has the in4icatwn zn the ti,ncten 
' stat nwntof Sn(DWQ3fiuyafl the then 9(5(3 (copy enctoseCt 

)fler a frw year Sri 2ratfi and Sri (Bfiuya7 (rave been :ransfcrrccffnnn 
'Tezpur Division. So at present Sri !Jztfi or Sri (J3fiuyan is uruzbTh to traCe out old: records ofezpur 

(Dft In m cross eamination. to '.O. of circ(e Office I asq6 whether he has tnfic6 the 

	

• 4 
	canzponding fiLes and records. 'Then he told: that he has not found: anything at '7pur office. This 

was the duty of'1.O. andpresent ing officer. i'flut they have ovc,looId:tfic natter On the other hand: 

• 	this is the Luty of dealing assistant whether 'the Service ci3ookc of all officials ('e 6ccn filled: up 
• properly ans[corrcct(y andf any rnistaIe is noticetlt his is to lie corrected: observing proper procedure. 

• 	

• 	 f 

• •' 	 ' 	 ' 	

• 	 Gontef.. .2/- 
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)4t that time it was the instance that the ifeafing assistant have hcciz ordercdiy the qYE of7è.purfor 

cc.l1cting clatas of 5crrice .i3ool from fleill offices for uhicli the cicpartnientaf veliicfe has ilcen 

p'irii'do them. On the other hand Sri Wpra anz (Das has been n.tiredon the clue as corrccted )it 

the time of inqv.irj Sri (Das saiclt fiat the ccrrectccic[ate is his act unfdlite of birth. 

)is per the :-..istiiig n(es of the cle jiart iiicnt tile Veivice aiu[otlr particulars 
oft lie empThyces who will retire wit/ha five years are, to he c/h ecIçef pwpet[y ant! tile interna(checlan6 
aicifit pilfly we I 1ie I iiij the .Srn'ZH' 'I1I( in curly yin!: 'It:,! tile Ve, ,:i: e  

1405 not icen ufiec/c[6y any 5o6y. 111w reasons are not u,irfc,stood In my opinion, tihese are the majr 

feps of the cleyxrtm.'nt. 

Lastly I iny say tIha.t the correction macfe in 5e,t'ic wook 6y 5ri J.C.  .?nh 
uias given the rcmarii.for correction puttinq his slqnat ore. If he hacf any bacl intent ion as point ccl by 
the presenting officer lEe nuqht not give his rcrnarfhc aini signature. 'Twin this point I may say that he 
fla. corrected i/he sane with 1jooJ jute,,! ion for fiehpir:1j Site _fJ7 ml ilce1z,,se tie Ju::st entry 0 OS 

which fiacl been cfwie &y him. 17ihat wa.c dno u'ii./h the permission of .'ifeoclohSect ion. In clay to c/hi 

'worlh.j ma47num 	arc clone on tile basis of verBal instruction WautIhonty. 	written orders aic 

issned 'This case has a(co been. clone £y.cri.'iVhuIi aspervcrbaforcfcsofsupertisor 

( 	
Pfi ic one of the sinerc cad goad 'o.vi1çr ojcrt'icc Vnion.5o. 

some office members of other rivahunion are tiyin0 to hazin .çri 5M.1h. 'Due Sc such conspiracy, the old 

recordS at 1'1i.zp:ir office may be inicploccclor dustriyedfor tile autiony ihozilhl have tofliulotit. the 

oldirecorcis. 

t) 

ate : 12.02.2001 
'P14CC: (Juwa lie Ci, 

'Yours Jo ithfi,ffv, 

Jc(-f) Cf \  
(cjoJ:i> (.JC SR:it.,) 

'L)1 of Sti IC.  Acufi. 

FO 
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BHARA TSANCHAR NIGAM LIMITED 
OFFICE OF THE TELEC'OM DISTRICT 

MA NA GER::NA GA ON:: 

Nw: PO/NC, G/J. C. N100.-001/ 	D at ed at Na8aw1 Lit a 301. 2001. (,/VJ\, '\I\2j 

10- 
S/wi A. i. Sara?t 
ijze' O9 eo* jpecial duv 
EaJnt'Revgtn 
oftce' ofthe' def at Ia ugei r'eiecom', 
BiIzarCfrcle', patna-1. 

Su . 	cq'1iMaiy pivt'edct' agactur ,  SrC, Jtbrzn' 
cJzai-zd,,'zz' Na-* s7s, 070 svoP1 Ngwn' u*id.er 7?uI4 -14 

fccS(ccA)Ride 1965. 

	

ilie' cJzczgc.' 	Sr>fl1x 	ha#uJ Alath' 575 070- 

st'o,', A1aywni 	 üV zhe' o4-  lu' Zzi' 77E, 

ci-l.Z7ered' e' e-nZ)y aj2rlJ1 co4#ui' 6 ie dci' of bvth' ii' z' 
Svcc&800k' of S,-2 Xa-ta- 7 'a,n' [)j; t Z a .........aa i' die-
Seii'cce' 7?ol wvthut authoray a-i-id lui- 7ied- W- 06,0,13 

prcCo-r' ac' la-cd- dow,v beow ,wCe-6 of R-56, ,nicied- 05zica2 

pozonr w1Ltiir a-' d/zonest ,notz' civ d haiye' of /- oñccz' 
eatec' and' rJzerLy tzaed cri' a-' ,narL,wr' civ zuiz)ix--tiUWn' of 

7?u-le' 3U)(Z6{t) ofCCS(Conduc-tRuieI 1964. 
?luu M& ca--d- srt jthct-n' C/ia-i idm-' Na-tJiwhd& 

niiig ad's/s 0SVc2P,NM0 - Jga4-' cv jateineiu 1 -  die' 
n4Zn- officer Z7ia2 die- ca-ace' of 5cc- Xata- 7?ain' Va.e L. L 

wa4'p/vT4ced-  z vu i pe#co7za2'/L' -nd i.di' die' conee'nt of 
/z4' upercor' die' enty of dat  of bCrdz' cn' die' JerWce' book' wa-i' 

alzred wii€cJfr j'7iló' ana ,nialead4ng' ib die' ad1IlZtl/V 
dieftZy 	d- 	 of ute 

of C S(Cna7?u1e 1964. 

VurL die' 	 tite' J 	rne-ntgcWn' l.y 5cc' Xzla' 
Raii-z' Va', (skis-i), dzt no- wrL2DenvqueM7 by h1&n wa' made' 
7f,r die' c.orraton of die' date- of bcrdi' en'r one' da-y wile' 
SW$-1 cae' W-  cce' jSr cxiJe•ctzon' ofi Scc' fibrzn' C/uziuir' 
Ncuy 5/5, o/o- Sj7c,'p/AJa#aonj (Si'S) acked Jzcrn' l? -  pmtdce- - 

caze' ;.upp hci-dac of biam-rh' w/ucJi' a-cco cng' to-
the-Si'S were- 10cC a-nd- 5kJS-i a/&ru'adi';ubinaThd- /uo'n3centV 
pivpzced /L0tVczi2e- along' with- one- vocw- cei'rzrccaaj- ySr die' 

Jct,nckSn2 JC&M'C/i a, ,drNat/i."SPS,)  cou 1i,iopivdu' ci1y 
-27 

x 
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ic 

pp 	gi 1j' Sn2 X'a4T' Rz#v Vzé' iV- the' 

AJ,2t5SPS haj'j?2Ud niwnZ 	t/LazIle' 

cona th date of bfrl on' e' ipag of the' jeCce' 

book- on'dze' rzofthe' LS Clevk- ofthe' then' T)E, TpU" 

and ,h4fizer uthnV for v1uc.h' he ,  co1a' nwr prtdce' any 

	

S. E1ei -09, the' iei' of> SI'?> 	IC'. 	U1flc the' 

T)E7rqpUr tZ ' veiy 

 

c&ae  that thero- Ca-' iw-  arty Xtzla' Alea' e+3r 

worked iv the' ZXvc'n' ai-zd the' que cn' of cvriCZW11' Cii' the' 

jervCce book' by dzat of kaZa' A1u' Z!)/ ,n7ZkI' doc'i' 

ir to' ekarly jizted &' p/?56, Chaptr48 thac the' date' of 
bvtfv once' r oned cartnoC b' a2w-red except tn' the' cae' of a> 

	

a4&m w P' 	of%' VUC'fe' 

Cei '1r ,,4dl'jr hea4s-' ofDepdrne'113 

:are, aatithrtoed' tv tercto& du' ,tiow t#v the' cae' of 
thetr conl)D& 

rnn- the' 	4fleMt arzS dZn' of the' wj.1 and the' 

J/Cztlla#We' 	€e#' ,LD Cd'pID3d' be,nd dotthr thaC jrJba.i' 

cha#'zd NIt/1S7SJ o/o-  svop/Maon' (sps) /ia' qart' jfzlie' 

gatineiiS ,ni4 1ead?n z,-' d ad 	jtZon' and' Cn' th 

,n2#u'Zer nuZted' gnz'It' in 	ndcznd'fcT4ed' ti.,- mai'U2'-rt' 

ao?ca' zzg -ay id' ac.zd' tn,' the' mai-z,ier 	 of 

01. 1. hm4dMry) 
(5,4.0 (CaJ. i' PreM0ftiQ0f 

om yVMi1CV Naa-c'fl' 

10-  Srt'JCbrzn Chadrz2' Na/S/ O,bSVOP/2/Wfl1 

Sr. 4.0 (Cz.4)-°t' pp 	c'ffoør  
tho roicoovp  V 	Rcz'n6z 

/ 
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• 	. 	
• 	 i!mnexje - I 

Crt 	C- t rrtce of hay' r - me d 	unt 

	

t 	 ijp, 'ri. TC.pIr. !tO'l iS,  

	

. 	 ..- 	. 

k 	' 	. 
- I 

TJ 	thc saki Sh. 	c 	idra Nith, si.:;, OIo the 3na(')i;jzio, 
'  vvEIc kHscticining it th iIc, thtt ThE, Tczpur aftcred the ent; zst 

ccilomn 6 he date of Ii;th 41  the Seryice  61 004 of Shri Iciarani Caf, 1.1, s 
•'29-O9-3 or 1C-62-'932 wU* a remark that "wjy entered the rJ of 
brth n? SU43A. VmaraniDas" tad in the $ervce Roil without authcrity Zilld 1hus 

	

' 	
h prvsion as laid down beiow note-6 of rt:cd' 

cffici 	ptio wiii a 	:;hrcst ethe in disz;harge of his off.. 	thties 
'and thereb- 7 nced 1b, 1 	umrer ill contravention of flue-3 (1) (i) (ii) 3 (ni) of 

• 	(Condiet Rules); 1(i4. 	 - 

	

That tc. !; 2io, $ hri, 	an C andj'a Nath, vvhilc functioning s S/S, olu 
S CflOflt to the ivestiga1ion tltrough his 

th consent of his superiors the entry of date of birth 
ici the 	"vice w 	tered which is fnhe air1 m1skadinj to the 
itdministati en-i 	acted in a sAv annser in ccutraventjon of bIe-3 (1) 

	

- 	(ii '& (i) 	CC 	 Fules), 19(4. 

CA 
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IN THE CENTRAL AINI5TRATIVE TRIBUNAL 

GUWPJAT I BENCH. 

O.A. 147/02.. 

p 

Jiban ch. Nath 	 '..,Applicant 

I 
	 Vs 

Union of India & Ors. 	...Respondent 

IN THE MATTER OF: 

N An additional affidavit in connection 

with the case. 

• 	I,Shri Jiban Chandra Nath,do hereby solemnly 

affirmed state as follows: 

.1. 	That I am the applicant in the above O.A. 

and as much I am aquainted with the facts and circumstances 

of the Case. 

2. 	That in para 6(VIII) of the application 

it was stated• that during enquiry Sri S.Subramanian 

the the 	A.O,in the Office of TW/Tezpur,Sri D.N. 

Bhuyan,the then SS/T, Tezpur Sri Kalaram Das,Line 

inspector and Sri L.Eoro,Vigilencé Officer, OGMT were 

examined as prosecution wItnesses  

Here in place of the word 'examined' it should have 

been 'cited'.This is a typical mistake cropped up 

through oversight. 

contcj/-2 
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36 	That in'para6(six) of the application it 

hasbeen stated that Sri S.Subramanian the then A.O. 

in the DF Office,Tezpur although was cited as 

prosecution witness,he could nt be examined as 

he was transfezed.The deponent states that there 

wasnothing ambiguity in the Statementsmade In 

pará-6(Vflt) and 6(xV) and the mistake t4 para 

6(iii) realating to the word examined was  simply 

a typical mistake and it does not materially iinpaire 

the.correctness of the factual position. 

4. 	That the deponent did not file any written 

st.atements in the inquiry •A  statement in writing 

was obtained from the applicart for preliminary 

eflq1IXy. 

A copy of the signed statement is annexed 

here with for perusal by the Tribunal. 

50 	That the mistake appeariñgin paragraph 

referred to herein above was inadvertent and through 

overslght.It was not intentional. 

6. 	That the statements made In this affidavit 

and in para 	 are true to 

my knowledge and those.made in .para 

being matters of records are true to my Information 

corrtc3/-3 

t. 
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derived therefrom which I believe to be 

and the' rest are my humble submission before 

the Hon'ble Tribunal. 

	

And I sign this affidavit on this 	th day 

of May/2003,at  Guwahati.. 

Identified by: 	 DONT 

bA2L 	 ' 

Advocate 

.4 



I 
ANNEXURE - 

No. OSD(PT) 100/98 
	

Venue 0/0 TUVI NGG 

Dt . 12,12.2000 

Question by 1.0. under CCS (CCA) Rules-14(18) 

Question : Please brief to the enquiry, if any, the 

circumstances appeing against you in the 

evidences during the course of recording the 

deposition of prosecution witnesses that has not 

been brought to the notice of the inquiry as yet 

and you prefer to explain in your defence 

Answer : 

As a practice of the section and as per instru-

ction of the Head of Section (HSG) on scrutiny of the 

service books of the àfficialsit is found that the column 

of date of birth in the first page of service book Of Sri 

Das was vacant thugh other columns of the seice 

book were filled up and signed by the officialand by the 

field officer (the then EST) and to fill up the said 

column by mistake the d ate of birth of Sri Kala 1iiya whose 

service roll was available with the service book of Sri 

Kala Ram Das I made wrong entry in he first page of service 

book of Sri Kala Ram Das regarding date of birth (whichwas 

come to the notice later on) on personal inspection by 

Shri Kala  Raw Das when it came to his not ice ji that 

his date of birth was wrongly entered and he demanded for. 

immediate correction. On personal approach by Sri Kala Rain 

Das, the Section Head Sri D.N. Bhuyan the then LSG checked 

up the service book of SriKala Ram Das and the Service Roll 

of Sri Kala Miya agreed for wrong entry and asked Sri Kala 



4,  
Ram Jas xgx for production of hisnecessaryage proof 

docuwents which were not avai2able in the office.: Generally 

service book is fill up as per the records of servióe roll 

on production of his age proof documents. by Sri Kala Ram 

of the Section head (Sri D.N. Bhuyan) personally checked 

up and after necessary. perthission from the head of division 

through the concerned service book correspondence file, 

the sectIon head instructed me to put the correct, date of 

birth in the first page service book of Sri Kala Ram Das 

willing the V= previsthus date of birth putting my 

initial and giving themark "wrongly entered the date of 

birth of Sri Kala Mily" and then I handed over., the 

service book to the Section head for further necessary 

action which was in practice. It was done as a,wrongt 

entry and not corrected the date of birth previously 

•wrtten by some other person and the service particularly 

may be available in circle gradation 1it. 

SHARN 	 Sd/- Jjban Ch. Nath 
]nquiring Authority 	 12.1202 


